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IN THE NATIONAL GREEN TRIBUNAL SOUTHERN BENCH AT
CHENNAI

ORIGINAL APPLICATION NO. 242/ 2020
In the Matter of |
Aliyar kutty - ' Applicant |
| Verses

Union of India & others - ' Resp.ondents

REPLY FILED BY THE 7™ RESPONDENT

1 At the outset the 7% respondent humbly subm1ts that the
o Ongmal App11cat1on has been filed by:claiming falsehood
against the 7% respondent. In the Original Application, the

~ applicant falsely alleges that the answering respondent 1s
setting tlp crusher unit and also causiﬁg i]legal ‘mining

| activity. All such ill-based and false allegations are denled in
its entirety.

2. All the averments and a_llegatlons contamed 1n the Onglnal
: lapphcatmn are false and hence denied except those are
spec1ﬁcally admitted hereunder. The applicant cannot be
.'-censidered as a public spirited person. He' is acting o_ri‘
'Ab.e'half ~of some others, who had already approached the
- Hon’ble | High Court of Kerala against the answering

respondent by ﬁhng a writ petition W.P.(C). 15754 /2020. It'
For PRIME SANDS &AGGREGATES

' ﬁ naging Partner



is due to the non-fulfilment of the intention of the
pet1t10ners therein, the apphcant herein had filed the O A

W1th ulterior motives.

| 3. The averments contained in para 1 and 2 are false and

hence denied. It is not true to say that the answenng
' .reSpondent is setting up a crusher unit in Survey No.
88/22/30/40 and 88/22/30/49 of Edaman Village of

Pnnaloor Taluk, Kollam District, Kerala. The answering-

respondent is intending to establish a unit for the .
| rnanuf_acture of M sand and P sand,which is highly essential |
for the building construction as alternatives for the river

sand. The Government of Kerala with an intention to make

the State to be more entrepreneur friendly, had enacted a
Law, the Kerala Micro Small and "M‘ediurn Enterprise

_Facilitation Act, 2019. With an intention to estabﬁsh a unit
for the manufacture of M,—Sand and P-Sand, the answering
" respondent had obtained license from the land owners of

_the property comprised in ~ Sy. 88/22/30/49 “and

'_88/ 22/ 30 /40 of Edaman Village. A true copy of the license

: deed dated 20.3. 2020 is produced herewith and marked as

Annexure R7(a). For the industry the 7t respondentrlntend " -

to establish on the property with the above survey number,
- do ‘not require the “No Objection Certificate’ from the
- Department of Forest. |

. 'The averrnents in Para 3 are false and hence denied. As

stated in the preceding paragraph, the answering
| | Fer PRIME SANDS & AGGREGATES

% : W\martner'



‘respondent had availed the facility provided under the
| Kerala Micro Small and Medium Enterprise Facilitation Act,
2019 and submitted the self—cert1ﬁcatlon as provided under
” | Sec 5 of the said Act. By virtue of Sec. 5 of the Kerala M1cro
- Small and Medium Enterprise Fao1htat10n Act, 2019, any
3 person who i-ntends to start an enterprise other than those -
"notinc'luded as Red Category’ by the State Pollution Control |
. B'oard may furnish before the Nodal Agency a Self- |
i Cert1ﬁcat10n to start such enterprises in such form and in |
”such manner as may be prescnbed On receipt of a self-
, certlﬁcatlon completed in all respects, the Nodal Agency.'
- would issue ‘an Acknowledgment Certlﬁcate in the
.prescnbed form to the person, who furnishes the self-
| cert1ﬁcat10n Likewise the Nodal Officer, General Manager, =
'A-Dlstnct ~ Industrial Centre at Kollam had issued o
-Aolniowledgement Certificate dated 11.5.2020 to the
o answering respondent. A true copy'of ,the acknowled’gment
'éertiﬁcate dated 11.5.2020 is produced herewith and

marked -as Annekure R7(b). It is clearly noted in the

_aclmowledgment certlﬁcate that the unit proposes to be.

‘ estabhshed is a manufacturlng unit for M-sand, P-sand

. and aggregates. The answermg respondent had submitted

the apphcatlon for consent to establish the ‘above said

- | 1ndustry in the proposed site before the Kerala Pollutlon

| | Control Board. The Kerala Pollution Control Board had
"accorded the consent vide Consent Order bearing number
Consent No. PCB/IC/120/2020 dated 3.7.2020. A true copy

- of the Consent Order dated 3.7. 2020 is produced herewith ,
For PRIME SANDS & AGGRE,GATES )
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and marked as Annexure R7(c). In the consent order

issued by the 6% respondent herein, the category of mdustry

| noted is ‘Orange’. The raw material used is aggregates 20
.. mm and the product is M-sand. Annexure R7(c) is 1ssued
| with spec1ﬁc conditions to be complied with by the
" answenng respondent. The answermg respondent
- undertakes the comphance of the conditions imposed as per -
"Annexure R7(c). It is not true to say that the answenng
- respondent 1s setting up a crusher unit at the border line of
| "a forest. It is not a crusher unit. It 1s an M-sand & P-sand
: ._.rnanufacturing unit. The process' employed is totally
~ different. The main process is the vertical shaft impact(VSI)

- and Washlng to manufacture sand. Hence the allegations

'r:ontained in paragraph 3 are to be rejected completely.

5. The averments contained in para 4 are false and hence
. denied. The running‘ of the propOSed industry will not cau’se
' - any adverse impact on the Kallada R1ver No effluent will be
,,'d1scharged to the River. As per the ‘working scheme of the
! proposed unit, there wﬂl not be any effluent which is to be'
: cons1dered as waste or a polluting agent The water used for
: _the runmng of the 1ndustry will be recycled and used again
| W1thout leaving any chance to act as a pollutant. All the
| contrary averments contained in para 4 are false and devo1d B

'of ment

,'»6. The averments contained in para 5 are false and hence

denied.' The averments are made with bad intentions to
| ' For PRIME SANDS & AGGREBATES
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| -_"raise false allegations against reputed persons. The
| allegatlon that the Consent Order was issued by the 6th
' respondent in small span of time is ill- motivated. It is as per. |
the prows1ons of the Kerala Micro Small and Medium
% Enterpnse Facilitation Act 2019, the process of issuing
._consent was routed through Single Window Clearance

Scheme So the allegations made in para 5 of the Onglnal

s ,Apphcatlon can only be cons1dered as a Wlld allegatlon.

i "Wlthout due care and bonafide.

: .‘The allegatlons made in para 6 of the Onglnal Apphcat10n’ |

" are false and hence denied. The answermg respondent had:

never indulged in the activity of illegal mining. The applicant
1is falsely terming as the leveling and development of the

. land in order to make it suit to erect the requlred plant and |
the connected structures in the property. It i is based on the
' false allegatlons ~and complamts the 4% respondent

‘-happened to issue the communlcatlons recited by the

. applicant herein. But on exammatmn of the property, it

__"Was convinced by the 4th respondent that no illegal mining
. of earth had been done by the answenng respondent other
: than removal of small quantity of earth in order to facilitate
the estabhshment of the requlred structure and the |
‘equ1pment in the property All the contrary averments
made by the apphcant in the Original Application may ‘be

ireJected

For PRIME SANDS & AGGREGATES
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- 8. The prayers sought by the apphcant are liable to be

dlsm1ssed with cost.

9. A similar petition had been filed by a close assoc1ate of the
apphcant herein before the Hon’ble ngh Court in W. P.(C).
15754 /2020. While disposing the above writ pet1t10n the .

. | Hon’ble High Court had permitted the petitioners therein to
submlt a statutory appeal as per the prov1s1ons of the

~ Kerala Micro Small and Med1um Enterprise Facilitation Act,

| '2019 A true copy of the judgment in W.P.(C). 15754/2020

£ .dated 19.8.2020 is produced herewith and marked as |

‘Annexure R7(d). Pursuant to the above sa1d judgment, |

the appellate authority had considered the appeal and
evaluated the issue in its entirety and had rejected the
. appeal of the pet1t10ners in W.P.(C). 15754/2020 on‘
23.10. 2020 A true copy of the Order of the Appellate
Authonty dated 23. 10.2020 is produced herewith and

marked as Annexure R7(e). The State Pollution Control

| board ‘also had conducted hearing on the ‘complaint and o
| passed the order conﬁrmmg the Consent vide Order dated
25 11.2020. A true copy of the minutes of the proceedmgs
| by the 4% respondent dated 25.11.2020 is produced and

marked as Annexure R7(ﬂ The D1stnct Town Planner has .

also g1ven the approval for the lay out and use of land 'in
favour of the answering respondent. A true copy of the
proceedmgs of the District Town Planner dated 13.01. 2021

is produced and marked as Annexure R7(g).

For PRIME SANDS & AGGRESATES
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10. As per the order of this Hon’ble Tribunal, the joint
committee had conducted inspection on the property and
had inquired into the matter. The answering respondent
had given undertaking to carry out whatever the required
implements and conditions to be carried out in order to
avoid any anomaly as per the Law. The 7t respondent
further undertakes before this Hon’ble Tribunal that they
will not indulge into any illegal activity that would be
hazardous to the environment and they are ready to carry
out any further implementations to conduct the industry in
accordance with the existing law and to have the facility of
the newly enacted Kerala M1cro Small and - Medium
Enterprise Facilitation Act, 20109.

In the above circumstances, it is humbly prayed that this Hon’ble
' Tribunal may be pleased to dismiss the Onglnal Application filed
by the applicant with cost.

Dated this the 19t day of March 2021. ,
For PRIME SANDS & AGGREGATES

7th Respon(liﬂgrgglng Partner
T. Krishnakumar
Shaijan C George

Counsel for the 7™ respondent



VERIFICATION

I, T. Krishnakumar, aged 53 years, S/o Thyagarajan . do héreby
- solemnly affirm and declare on this the 19th day of March 2021
that what are stated in paragraph 1 to 10 are true to the best of

my knowledge, information and belief, ForPRIME SANDS & AGGREGATES

o>

Managing Partner

7% Respondent
T. Krishnakumar

Shaijan C George -

~ Counsel for the 7th respondent
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._. . - LICENSE DEED

THIS LICENSE DEED made and entered in to at Edamon on this the 20"
day of March, 2020 BETWEEN 1. Shereif , Son of Shahul Hameed aged 52
recifing at Jifana Manzil and 2. Sabeena, wife of Shereif, aged 48 residing at
Jifana Manzil herein after referred to as the “LICENSORS” (Which expression
shall. mean and include their heirs and legal executors and administrators) On
the jone part and M/S Primes sands and Agragates, Ambiyil House
. Chemmmantoor, Punalur represented by the Managing Partner, T. Krishnakumar

hefe‘%n after referred to as “IJCENSEE” of the other part.

; WHEREAS THE Licensors are having absolute right and possession over 4.26 }
Acrés of land in Survey No. 88/22/30/49 and -88/22/30/40" in of Edamon
Villgge by virtue of Sale Deed No. 990 of 2000 and 991 of 2000 of Punalur Sub
——re%istryOfﬁce - L |

ANID WHEREAS the license requested to the licensors for permission to use
. 1H 53Are 63 Sqmof land out of the above total extent which is specifically shown

in lﬁe sketch attached to this license deed for manufacturing M sand and P

Samk Qi/\;l’ptics subject to the conditions herein afier mentioned

———
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1 The License agreed to give a License fee of Rs.25000/- (Rs. Twenty Five
i Thousand Only) to the licensor per month, payable on or before the 2
¢ day of every month as License fee, The license pmwd hos 1o be
 galculated from mmfzem}
2 The License hereby granted shall be fora period of ten years which is |
¢ mutually revocable by mcs partics. "

§ a) ln the hms&& pma"jf;sex the license shall - constructs work of
] permatient  character iry way uf ﬁi‘i‘m buﬂdmg, erecting -
'maehmcms pﬁﬁ&mmﬂg attac]

b} il is uze duiy af e licensee to maintain the rubber trees as such -
e:xr:ept th: km:ﬁ ;rﬂmwed fm' mg pnrpase nf ert:cnng lhe

5
|
i

T m"*hcﬁ 1501 mshavmg ahmmk. right 1o enter in to the property
g Oy, e “mﬁﬂwﬁ pmsz:ssmn of the po ._~ny has not




| Ao T (@ (3>

been  handed over 1o the  livense ¢ but the licensors  shall not
obstruct the smooth mncuunmg m thé manufacturing procecs.
carried out in the specitiod:area in the sketeh attached

d) The lcensors acting up on this license. permitted the licensee to
exccule the works ol permunent character at the expenses of the
licensee - |

&) This license i {,mﬂhd mﬂ) for manufacturing of stands stated
above. and the licensee has abmhmh’ 1O POSSESSION. or uny other
right over the land except the pem’immn gmntcd above

f) The licensors hereby grand ermmmn 10 the Ticensee 1o obtain
license: from the Pm\c:hd\ at ‘in the name of the license, to avail
eléctrical connection from KSER for the purpos¢ ol nwmt.tumrmo_
process and to obtain alhwu.man permission for the coneerned
authontnc\ l(}l’ the: ﬂmooth ﬁm’ctmmng, the nhmufaalunnh mm:css

g) The license is pcmutlnd only to conduct the process in the area
specilically: shown in the bketch and the manufacturing  process
shall not causc any damage or. hindrance for the enjoyment of the
remaining property by the licensors without any trouble

h) The license fee fixed above has 1o be given to:the licensor on the
data fixed above and if any dcllmll is umdc the licensors have the
nghl w rc\'ﬁke the license ‘granted disregarding the period- Tixed
above fof the license and he licensors  are entitled to ‘get 10%
increase every -lhr_t}; yeurs on :,Lht,-._c;a._n-u.ng_ license fee

i) Afier-revocation of the license the Ticensce is entitled 1o remove
the machineries and the building constructed by the licensee. ..

i) The [lcmggm bereby  cut and rcmnvud lhc trees in the area

~ speeified  in the sketch Im executing the works mr the
mmmfamanng process of’ the license

k) The licensors reserves (e right to obalmct if an thing done in the
property against the:terms-af this pumussmn and the licensee lm

ubsulutclv no right to dn an: tlamb except with the permission of the
hctj:t;snr;.,
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The licensee shall not allow any strangers to enter into the property
except the licensee and his employees.

m)  The licensee sim!l pay thn electric charges anc! water charges based on
the consumption by the licensce.

m)  The licensors have every right to inspect the property at any time by
mummmg 1he hccnsec

0)

The licensee shall not do any illegal activities in the property or storc
any prohibited articles in the buildings to be constructed therein.

p)  The licensee shall pay and discharge regularly and in time all existing
and futurc ratcs, assessments and taxes in respect of the process
conducting in the licensed: premlses during the license period.

q)  Thelicensee shall not to assign, trans fer, share or part ..mth‘-pmsgssion
~ of the licensed premises or any part thercof to any person of persons..

r} The both parties reserve the right to revoke me license after giving one
| month notice apart from the revecation terms mentioned.above subject

o the permission given to the licenses 1o execute the work of
permanent character.

SIGNED AND DELIVERED BY THE




B, ' e Govemment Of Kerala EER
B Department of lndustﬂes&Comme ;

. under the Kerala Micro Sma]l Medmm Enterp S
. up a Manufacturing enterpnse :The recei:

e 7 enterpnse is: hereby acknowiedgéd Wit
i cemﬁcatxon B




conditions:
a. The provisions of
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erprises Facilitation
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FILE NO. :PCB/KO/NOC/120/2020
Date of issue :03/07/2020
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KERALA STATE POLLUTION CONTROL BOARD
CONSENT TO ESTABLISH
ISSUED UNDER

Section 25 of Water (Prevention & Control of Pollution) Act, 1974
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981

and
Environment (Protection) Act, 1986

As per Application No. :13286805
Dated:03-07-2020

TO

M/s PRIME SANDS AND AGGREGATES
PRIME SANDS AND AGGERGATES
EDAMON P.O.

KOLLAM - 691307

Comnsent No. :PCB/KO/ICE/120/2020

Py

Valid Upto :02/07/2025

Pagel
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1. GENERAL

b

1.1. This integrated consent is granted subject to the power of the Board to withdraw consent, review and make
variation in or revoke all or any of the conditions as the Board deems fit.

1 VALIDITY 02/07/2025
2 Name and Address of PRIME SANDS AND AGGREGATES PRIME
the establishment SANDS AND AGGERGATES
} 1EDAMONPO 691307
3 Communication Telephone :9946444749-04752963817
Fax :0475-2963817
E-mail:psapunalur@gmail.com
4 Occupier Details T KRISHNA KUMAR
PONNAYA BHAVAN , TB JUNCTION
1PUNALUR PO VALAKODU
5 Local Body PANCHAYAT
6 Survey Number 88/22/30/40, 88/22/30/49
7 Village EDAMON
8  |Taluk |PUNALUR
9 District Kollam
10 Capital Investment(Rs in Lakhs) 47.00
11 Scale Small
12 Category ORANGE
13 |Annual feeRs) 1 Rs.9100/-
Total Fee remitted(Rs) {Rs.45500/-
14 RAW MATERIAL PRODUCTS
AGGREGATES 20MM @780 Metric Tonnes/day M SAND @780 Metric Tonnes/day
15 | Total Power Required (HP) |323.5 HP (VSI Machine - 250 HP, Auxiliaries- 73.5 |
HP)

2. CONDITIONS AS PER
The Water(Prevention and Control of Pollution)Act, 1974

Page2

- 21 In case of generation of trade effluent from the industry, effluent treatment system consisting of
treatment units having adequate capacity established as per the proposal submitted along with the
application shall be made functional before commissioning. Additional facilities required, if any, to
ac_lt\}ileve the standards laid down by the Board /s 17(1) (g) of the Water Act shall also be made along

22 Water Consumption : 10 KLD
23 Effluent Generation : NIL
24 The characteristics of effluent after treatment shall confirm to the following tolerance limits:
SI.NO. Characteristics Unit Tolerance Limit

|Sewage 1 Trade Effluent
25 Mode of disposal of treated effluent : NA
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3. CONDITIONS AS PER
The Air(Prevention and Control of Pollution)Act, 1981

3.1 Adequate air pollution control measures shall be provided before commissioning of the industry.
Additional facilities required, if any, to achieve the standards laid down by the Board shall also be made
along with,

1Stack |Sources of Emission 1Emission Stack Height above 1Cornitrol Equipment T 3

No. Rate(Nm3/Hr)

Ground -{Roof Level
Level
32 Emission characteristics shall not exceed the following:
|SLNo. | Parameter | | Limiting Standards (mg/Nm3) |
| 4 conpITIONS AS PER
1 The Environment (Protection) Act, 1986,

4.1 The construction activities shall be carried out strictly in compliance with the provisions of the Noise
Pollution (Regulation and Control)Rules 2000. v

42 Used lead acid batteries shall be disposed of as per the Batteries (Management and Handling) Riiles,
2001

43 Hazardous waste generated, if any, shall be handled as per the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016.

44 e-waste shall be disposed off safely as per the E-Waste (Management) Rules, 2016.

| 5. SPECIFIC CONDITIONS

5.1. The unit shall be established as shown in the site location drawing attached. No change/alteration shall
be done without the prior approval of the Board.

5.2. This consent is granted subject to the power of the Board to review and make variations in all or any of
the conditions as per section 21 of the .Air (Prevention & Control) of Pollution -Act 1981 and section 25 of
the Water (Prevention & Control) of Pollution Act 1974.

5.3. This consent unless withdrawn earlier and subject to condition no. 5.2 shall be valid for five years from
the date of issue. At the end of validity period if the construction is in progress the same shall be renewed. If
the construction is yet to be started, the applicant shall apply afresh for Consent to Establish.

34 .The applicant shall comply with the instructions that the Board may issue from time to time regarding
prevention and control of air, water, land and sound pollution.

5.5. Any change in particulars furnished and / or in the identity of the occupier / shall be intimated to the
Board forthwith. ,

5.6.The date of commissioning of the unit shall be intimated, at least one month in advance, to the District
'Office ‘of the Board at Kollam.

5.7.Consent to Operate shall be obtained before commissioning the unit under the Water (Prevention and
Control of Pollution) Act, the Air (Prevention and Control of Pollution) Act and the relevant Rules under
Environment (Protection) Act. For this, application shall be submitted three month in advance.

Page3
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5.8. A name board shall be put up near the main entrance of the project area. It shall display the name of the
project and consent details.
5.9. The following control measures shall be provided before commissioning the industry in order to prevent
and control air pollution. ' '
a. The unit shall be enclosed in building of 40 cm thick solid wall with suitable roofing and false roofing as -
well as dust extraction, water impingement and settling facility.
b. Dust suppression system with water sprays and sprinklers provided at the dusts spreading areas.
{ c. Roads inside the unit premises shall be tarred/concreted.
d. Facility for regular cleaning and wetting of the ground shall be provided.
e. Trees of suitable species should be plaﬂted to dévelop a green belt within and along the boundary of the
premises ;
5.10. There shall not be any fugitive emission from the premises.
1 5:11. Al operations likely to produce dust or noise shall be carried out within suitably enclosed area so-asto |

limit the dust and noise to within permissible limits, ’
5.12. The sound level measured at 1 m outside the boundary of the premises shall not exceed 55 dB(A) or the
limits prescribed for the adjoining area. .
5.13. The suspended particulate matter at the boundary of the premises shall not exceed the limits specified
as per the National Ambient Air quatity standards applicabte to the adjoining area. Water spraying/wetting
arrangements shall be provided to avoid dust spreading.
5.14. During construction phase, the building materials shall be transported with proper cover or after
wetting to prevent spreading of dust during transportation. Water sprinkling shall also be arranged to
suppress spreading of dust outside the premises. :
5.15. The solid waste generated shall be propéily collected and disposed withoiit Causing aiy énvirofiineiital
pollution. :
5.16. Sanitary facilities shall be provided to the construction workers.
5.17. The building where machineries are installed shall be constructed at a minimum distance of 105m
from the nearby residences, public buildings and establishments excluding other industries.
5.18.1f on lease, the lease agreement shall be renewed periodically, failing which the consent will become
invalid automatically. : '
5.19. This consent is issued based on the affidavit dated 03.07.2020 and is liable to be revoked, if any

information is found to be false on verification. S I M I P Dg:.a;'g zs:’g:;g:‘yes‘laf:; ‘;
’ o ‘:°5§° e s
DATE :03/07/2020 SIGNATURE & SEAL OF ISSUING AUTHORITY
ENVIRONMENTAL ENGINEER, DISTRICT

OFFICE, KOLLAM

Paged
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1 To

T. KRISHNA KUMAR
PONNAYA BHAVAN,
T.B. JUNCTION

{ PUNALUR P.O.
VALAKODU - 691305

1. This digitally signed document is legally valid as per the Information Technology Act 2000
2. For verifying this document please go to kroomms.nic.in-and search using date of issue/name of the

unit/Application Number in “Consent Granted Appllcatlons” link in the home page of the Board’s Online Consent
Management and Monitoring System.

Pages
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IN THE HIGH COURTYOF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR. JUSTICE ALEXANDER THOMAS

WEDNESDAY, THE 19TH DAY OF.AUGUST 2020 / 28TH SRAVANA, 1942

PETITIONERS:

g

RESPONDENTS :

1

WP (C) .No.15754 OF 2020 (T)

S.E.SANJAY KHAN, AGED 40 YEARS,

S/0.EDAMON ISMAIL, RESIDING AT SANJAY MANZII,,
THEVARKUNNU, EDAMON VILLAGE, EDAMDN P.O.
PUNALUR TALUK, KOLLAM DISTRICT PIN - 691 307.

JEREESH S. AGED 43 YEARS, s/o0. SAINUDEEN,
RESIDING AT JEREESH MANZIL, THEVARKUNNU,
EDAMAN VILLAGE, EDAMON P. O., PUNALOOR TALUK,
KOLLAM DISTRICT PIN- 691 307.

BY ADVS.
SRI.J.R.PREM NAVAZ
SHRI.SUMEEN S.

STATE OF KERALA, REPRESENTED BY ITS SECRETARY TO LoCAL
SELF GOVERNMENT DEPARTMENT

GOVERNMENT SECRETARIAT,

THIRUVANANTHAPURAM PIN - 695 001.

T. KRISHNAKYMAR, AGED 52 YEARS, ; '

THE MANAGING PARTNER OF M/S.PRIME SANDS AND AGGREGATES,
EDAMON P.O., PUNALUR TALUK,

KOLLAM DISTRICT, PIN - 691 307.

THE DISTRICT COLLECTOR, KOLLAM,
OFFICE AT CIVIL STATION KOLLAM COLLECTORATE,
KOLLAM, PIN - 691 013.

THE REVENUE DIVISIONAL OFFICER, RDO OFFICE PUNALUR,
KOLLAM DISTRICT, PIN - 691 305.

THE GENERAL MANAGER, DISTRICT INDUSTRIES CENTER, OFFICE
AT SWAMY OIL MILL ROAD, ASRAMAM,
KOLLAM PIN - 691 001.
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THE KERALA STATE POLLUTION CONTROL BOARD, -
HEAD OFFICE AT PATTOM, PATTOM P.O.,
THIRUVANANTHAPURAM DISTRICT, PIN - 695 004
REPRESENTED BY ITS CHAIRMAN,

BY ADVS.

SRI.SAIGI JACOB PALATTY, SR.GOVT. PLEADER,
SRI.T.NAVEEN, SC

WRIT PETITION (CIVIL) .HAVING COME UP

ADMISSION ON 19.08.2020, THE COURT ON THE SAME
DELIVERED THE FOLLOWING: ‘

FOR
DAY
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ALEXANDER THOMAS, J.

W.P(C). No. 15754 of 2020

W.P(C). No. 15754 of 2020

Dated this the 19t day of August, 2020
JUDGMENT

The prajrers‘ in the above Writ Petition (Civil) are follows:

M@ a writ of mandamus or any other appropriate writ,
order or direction to the 3™ respondent to consider
Exhibit-P4 representation and dispose of the same
after providing an opportunity of hearing within the
timeframe fixed by this Hon’ble Court.

(i)  Such other reliefs as this Hon’ble Court deems fit to
grant in the nature of this case,”

2, Heard Sri.J.R.Prem Navaz, learned counsel appearing for
the petitioners, Sri. Saigi Jacob Palatty, learned Senior Government
Pleader appearing for Ri, R3 to 5 and Sri. T.Naveen, learned
Standing Counsel for the Kerala State Pollution Control Board

appearing for R6. In the nature of the orders proposed to be passed
in this Writ Petition notice to contesting respondent No.2 will stand
disp ensed with.

3. The case of the petitioners is that the contesting respondent
No.2 has secured Ext.P1 statutory acknoWledgement certificate dated
11-05-2020 issued by the 5™ respondent General Manager, District
Industries Centre, in relation to the proposed establishment of the

crush er unit by suppressing vital and crucial factual aspects and that
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contesting respondent No.2 had thus obtained Ext.P1 without
obtaining No Objection Certificate (NOC) from the Forest
Department for setting up of the crusher unit. Further, 1t is alleged
that on the basis of Ext.p1 acknowledgement certificate so unlawfully
obtained by the 2™ respondent, he has also obtained Ext.P3 statutory
consent dated 03-07-2020 issued by the Environment Engineer of
the District Office of the Kerala Pollution Control Board, Kollam, in
regard to the establishment of the said crusher unit.

4 The learned counsel for the petitioners point out that though
the petitioners had earlier ﬁled Ext.P5 representation dated
27-07-2020 before the 3™ respondent District  Collector for
ventilating their grievances in relation as against Exts.P1 & P3. The
Petitioners have now been advised that, they may have to file a
representation before the 5t respondent General Manager, District
Industries Centre In regard to their grievances as against Ext.P1 and
also to file a representation before the competent authority of the

State Pollution Control Board i In regard to their grievances as against

Ext.P3 consent. Further, it is submitted by the learned eounsel for the

petitioners that the petitioners would immediately file such separate

representations both before the 5" respondent General Manager,



& Aanepewne Ry (eldee)

- W.P(C). No. 15754 of 2020
5

District Industries Centre and before the competent authority of the

State Pollution Control Board as aforestated and that this Court may

direct the said authorities concerned to consider those grlevances and

to take decisions thereon, after hearing both sides.
5. W1thout getting into the merits of the controversy in any
manner, the following directions and orders are passed:

(1)  The petitioners may file a requisite representation in regard
to the grievances as against e‘he issuance of Ext.P1
acknowledgement certificate, before the z* respondent
General Manager, District Industries Centre, without any
ﬁ1rther delay, at any rate, within one week from the date of
issuance of a cernﬁed copy of this judgment.

(i)  If such representahon is so filed, the 5™ respondent will take

| up the said representation for considerati‘on without any
Jurther delay and may afford reasonable opportumty of being
heard to the petitioners and the 2" respondent through their
authonsed representatives or counsel if any, and then may

~ ascertain the correctness of the abooesaid allégatiohs of the
petitioners relating to the alleged suppression of the facts said

to have been made by the o respondent before the issuance of
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Ext.P1 and also the allegations of the petitioners regarding the
non-issuance of NOC ﬁom the Forest Department prior to

'securing Ext.P1 etc, and various other aspects that may be

any ﬁirther delay, at any rate, within a period of one month
Jfrom the date of production of a certified copy of this
Judgment., A copy of the proceedings so issued by the 5t
respondent General Manager, District Industries Centre,
-should be given to both the Detitioners as well as the o™
respondent.

The petitioners may produce a copy of the proceedz’ngs S0
issued by the 5t respondent before the Environment Engineer
of the District office of the Kerala State Pollution Control
Board, who has issued Ext.P3 consent and thereafter, the said
Environmental Engineer of the Kerala State Pollution Control
Board will take up Jor consideration the representation ﬁled
by the Dpetitioners as aforesaid and may afford reasonable
opportunity of being heard to the petitioners as well as the o™

respondent through their authorised representative or counsel
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if any, and after duly adverting to various aspects of the
matter may take a considered decision So as to pass orders on
sald representation filed by the Detitioners, wzthout much
delay, preferably within a period of three weeks from the date
on which the petmoners produce a copy of the proceedings
issued by the 5t respondent as aforedirected.

6. The petitioner will produce a certified copy of this judgment
along with a copy of the memorandum of the W.P(C). with all the
Exhibits before the 5" respondent General Manager, District
Industries Centre, Kollam as well as the Environmental Engmeer of
the Kollam District Office of the 6" respondent Kerala State Pollutlon
Control Board, for necéssary information and further action.

7. The Registry will forward a certified copy of this Judgment to
R2, at the cost of the petitioners, |

With these observations and d1rect10ns the above Writ Petition

w (C1V11) will stand finally disposed of.

Sd/-

ALEXANDER THOMAS,
JUDGE
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APPENDIX

PETITIONER'S/S EXHIBITS:

- EXHIBIT P1

EXHIBIT P2

"EXHIBIT P3

EXHIBIT P4

EXHIBIT P5

THE TRUE COPY OF THE CERTIFICATE ISSUED
BY THE 5TH RESPONDENT TO THE 2ND
RESPONDENT .

THE TRUE COPY OF THE SITE PLAN PREPARED
AND ATTACHED ALONG WITH THE APPLICATION
SUBMITTED BY THE 2ND RESPONDENT BEFORE
THE 6TH RESPONDENT.

THE TRUE COPY OF THE CONSENT TO
ESTABLISH THE CRUSHER UNIT ISSUED FROM

. THE OFFICE OF THEVGTH RESPONDENT .

THE TRUE COPY OF THE WP(C) NO.13829 OF
2020, ALONG WITH EXHIBITS FILED BY THE
2ND RESPONDENT BEFORE THIS HON'BLE
COURT.

THE TRUE COPY OF THE REPRESENTATION
FILED BY THE 2ND PETITIONER AND IS
PENDING BEFORE THE 3RD RESPONDENT .

RESPONDENT'S/S EXHIBITS: NIL
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Procedures by the General Manager,District Industrial Centre, Kollam

\

(Present: Helen Jerome)
DICKLM/836/2020-K13 Dated: 23/10/2020

Sub: Industry - Kerala MSME Facilitation Act 2019 . M/s Prime Sands and Aggregates -

Permission for the project - the compliance' of the Judgement of the Hon’ble High Court of
Kerala.

Ref:

1. Kerala MSME Facilitation Act, 2019.

2. Acknowledgment Certificate No. KLMSME-1138/2020 dated 11.5.2020 obtained by
M/s Prime Sands and Aggregates.

3. Judgment dated 19.08.2020 in W.P. (C) No. 15754/2020(T)

4. Application dated 24.09.2020 made Sri. S.E. Sanjay Khan and Sri. Jerish.
5. Consent to Establishment No. PCB/KO/NOC/120/2020 dated 3.7.2020 of
PCB/KO/NOC/12/2020 by Pollution Control Board.

Letter dated 29.09.2020 issued to several offices from this office.
MSMED Act 2006 wide notification dated 16.06.2006.

.. Notification by MSME Ministry dated 16.01.2009.

© ® N o

Report given by Pollution Control Board no PCB/KO/NOC/120/2020 dated 09.10.2020.

10. Reports T2 4489 & T-2/4970/20 from Thenmala Grama Panchayath dated 01. 10. 2020
&20.10.2020 respectively.

11. Report of District Town planner TCPKLM/350/2020 Cdated 13.10.2020

12. Report of Punalur Tahsildar no A5-3923/20 of 12.10.2020,& 22.10.2020

13. Report of Punalur District Forest Officer PC2-3329/20 dated  06.10.2020.

14. Minutes of the meeting held on 13.10.2026 between the complainants and
representatives of the prbject. ) A ,

~ 15. Letter of Hon’ble District Collector DCKLM/7269/2020/L12  dated 22;07.20'20 -
16. Letter of RDO, Punalur No: B-3456/20 dated 23/07/2020
17. Letter of Divisional Forest Officer numbered PC2- 3329/20  dated 23.10.2020.
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As per the Kerala MSME Facilitation Act 2019 K- swift online system under the Department
of Industries which give Permission to enterprises has come into force. on 7.12.19: -
Accordingly for the manufacturing- service enterprises which are not included in the Red
category by the Pollution Control Board are required to obtain the required licenses within
six months of obtaining a certificate as per the existing 6 rules and regulations in the State
under para 10 (2) and to obtain a self- certification valid for three years subject to
compliance with the relevant laws and regulations.

Mr. Krishnakumar, Managing Partner of the Company, has obtained the Certificate of ;
Acknowledgment as per reference (2) and commenced the initial-activities for setting up of
M-sand, P-sand & Aggregates Manufacturing unit under the name of M/s prime sands and
aggregates 1.7075 hectares of land included in survey number Rsy 88/22/30/44 in Idamon
Village in Punalur taluk. Sri. Sanjay Khan, Sri. Jerish have filed a petition with WP(C)
No0.15754/2020(T) in the Hon’ble Kerala High Court seeking revocation of the permits issued
to the institution citing various violations.

After considering the petition the Honourable Court under reference (3), (4) as directed by
the General Manager of the District Industrial Centre to submit the relevant applicatidh to
the complainant and instructed the General Manager to examine the basis of the complaint
and take a clear decision within one month. The complainants have filed the application
under reference (4) as directed by the court. Written reports were sought from various
offices on the subject and heard the arguments of the complainants and the entrepreneurs
at the District Industrial Centre on 13.10.20. The complainants Sanjay Khan and Jerish were
represented by Advocate Sri. T. Najeem and Advocate Sri A Nizar, Smt Beena M have

represented the respondent and had submitted their arguments for the respondent
Krishnakumar.

Advocate Sri. T Najeem appearing for the complaints objected to the commencement of the
said unit and demanded that the institution to cancel the certificate of acknowledgement
obtained under MSME Facilitation Act and raised the following points; '

Enterprise did not procure NOC from the forest Department and hence illegal.

Operation of the institution does not come under the purview of 1% schedule of Industries
(Development and Regulation) Act 1951 which is able to obtain the Acknowledgement

Certificate under the MSME Facilitation Act section 2 (h) & Section 7 of the MSME
Development Act 2006.
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There is a difference of project. land area about 40 cents between the MSME
acknowledgement application form and the property lease agreement.

The distance information given in the site plan submitted to the Pollution Control Board is
incorrect. In addition the site plan does not show the source of water required for the unit.
The project is a drought prone area dependent on drinking water supply in the panchayat.
According to the site plan submitted to the pollution Control Board the minimum distance

to the nearest house is 150 metres. However there are several houses within the radius of
105 metres in the project area.

The natural fresh water source in the project area is filled with soil. ,

Soil collected (about 20 loads) from the site is dumped near the River below without
obtaining permission from the geology Department. '

As Thenmala Grama Panchayat is included in Economic Sensitive Zone- | by Biodiversity
Board, no industrial unit in orange category shall be operated in the area. Moreover the
unit is proposed to establish very near to the protected forest where senthuruny trees are
ever seen in the world.

Edaman Papppanoor PWD road is only 5 metres in width whereas the 7.5 metre width is
reqwred for such projects. ,

Address of owner is different in applications submitted to various off ces after self-
declaration for obtaining acknowledgement certificate ulterior motives are suspected. It is
learned that the project is a dangerous industrial unit that falls under the orange category.
On the basis of the above facts the counsel for the complainants urged that the unit shall
not be given permit for operation and that the acknowledgement shall be revoked and
concluded the argument after submitting different documents as related to the issue.

Then the General Manager has invited to complainants to submit anything further. The
complainants informed that Thevarkunnu is a place of historical significance and if the
above institution is functioning there it will cause scarcity of drinking water in the area and
the sewage and drainage system of the unit would adversely affect the environment. A
copy of the RTI received stating that permission had not been obtained from the Geology
Department to do extraction on the hill was also produced.. '

Advocate Nizar and M Beena who appeared for the respondent Prime Sands & Aggregates
respondent has raised that the unit has obtained MSME Acknowledgement Certificate in

accordance with all rules and regulations and arguments of the complainants are'fact_ually
incorrect. They have pointed out the following issues:

The complaints are not persons residing within the specified distance required for PCB
approval of the enterprise but are acting with the sole intention of shutting down the
industry.

The site plan presented by the entrepreneur has been approved by the PCB.

PCB has given permission only after examining the documents provided by the owners. The

PCB site plan is certified as verified and inspected. It will be given only subject to the
required inspection. ‘
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. Section 10 of the MSME Facilitation Act provides exemption for 3 years for obtaining
permits under 6 laws. According to this no building permit or licence is required from the
Panchayath. , _
They informed that the clearance of KSPCB was received by the establishment on
03.07.2020. At the time of receiving the PCB clearances there were no houses within the
stipulated 105 metre range. The complainants have installed the shed using sheet only
after KSPCB issued the required consent for the unit. The shed itself is not suit for
residence. ' .

. The levelling of the land for the construction of the building for the project has been found '
to be legal by the RDO. The allegation that the Hill was demolished for the purpose of the

unit is baseless. The permission of the Department of Mining and Geology is not required
as the soil is not being transported elsewhere.

The NOC is not required from the forest Department as the area is not included in the
notification regarding the protected forest area. They also argued that project land is not
subject to any particular ecological fragile or buffer zone. However the DFO has conducted
site inspection. The unit has applied to the local self-Government for a building permit.
There for the advocate on behalf of the entrepreneur sought permission to start the unit in
compliance with all the provisions of Kerala MSME Facilitation Act.

Further Mr Krishna Kumar the Managing Partner of the firm was then given the
opportunity to state his part. He submitted that the proposed unit is not a crusher. Water
required for the unit will be used under recycling. Water brought in a tanker is used to
wash sand and produce M-sand & P- sand and the left over slurry is used for the purpose of
making bricks or road. Mostly it is planned to transport to Tamil Nadu. |

KSPCB has twice inspected the site and found that there are no houses or places of worship
or other institutions within a radius of about 130 metres from the project building. It was |
informed that the soil obtained during the land levelling process was stored in and around
the compound for further. The forest land project is across the Kallada River beyond the
various plots of land and it is located at a distance of about 250 metre from the project
land. The road to the project area is approximately more than 7.5 metre wide. Letter from
PWD Assistant Engineer has been submitted in this regard and approval has been obtained
from the Department of factories and boilers for the project. He said that none of the
information had been deliberately put on hold to obtain the -necessary permits for the
project and that the land had been made available under license deed and registered lease.

The complainants objected the project blindly due to misunderstanding or malicious intent.
He also complained of physical assault in its name. Project has complied with all the rules
prior to the commencement of establishment. The respondents conclude his submission
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requesting assistance from the Department of industries for setting up the unit as state an
investment friendly.

Based on the issues raised in the complaint of the arguments and the information available
from the various offices concerned as well as the information received from this office and
from the visit on 15.08.2020 it was announced the following facts:

The definition MSME in Section (7) of MSMED Act 2006 it has been amended as per
reference (8), notification which includes all enterprises making value added projects .
products with plant & machinery and the subject unit fall under this Act. As per the above
provisions belongs to MSME category and entitled to get Acknowledgement Certificate
under Kerala MSME Act 2019. Therefore the MSME Acknowledgement Certificate UDYAM

Registration with UDYAM-KL-06-0000622 number obtained by the institution is legally
valid.

There is a difference of 1.7075 hectare in the area of land marked for the project as per the
MSME Acknowledgment Certificate and the land as per the lease agreement by the firm..
But due to this difference there is no legal impediment for the operation of the industry..
There is no factual difference in information and the operations.

Pollution Control Board has examined the complainants contention that the site plan

submitted by the firm was incorrect in connection with distance of concerned enterprise as
per reference (9) of Board.

According to the report received from Thenmala Panchayat about the objection due to the

existence of a dwelling house (TP XI11/943) within 30 metres from the project, it is seen that

the application was submitted to the Grama Panchayat on 06.08.2020 after No.

PCB/KO/NOC/120/2020 dated 03.07.2020. The Grama Panchayat reference number 10

report shows that the building number has been allotted on 11.09.2020. Therefore it is

clear that the said building has come into existence after came into existence after the -
issuance of consent by the Pollution Control Board. '

It is learned from the District Collectors and Punalur RDO referred as (15) & 916), no
violation of law was detected on the inspection conducted based on the allegation that the

soil was illegally transported by levelling the hill in the project location. ’

Though the complainants alleged that the project are belongs to the buffer zone and
ecologically fragile which under the restriction of Biodiversity Board or like, no authentic
documents were produced by the compléinant. They have produced only copy of the
publication by the Biodiversity Board. Moreover that, it is reported that the project land

does not include in ESA/EFL category vide their reports by Punnalur Tahasildar and
Punnalur DFO referred as (12) & (17) respectively.
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The complainants did not produce any document to substantiate their claim that NOC from
the forest department is required for the project to commence. As per reference (B) & (17)
Punalur DFO has reported that the proposed building for the project is being constructed at
a distance of 250 meters from the nearby river and that there is 130 meters distance to the
river from the boundary of the project plot. Hence it is ascertained that there is no
requirement to get NOC from the forest department to commence the project.

On verification of the complaint that the entrepreneur had not obtained prior permit from
the concerned department. It is observed that the projects obtaining acknowledgement as
per Kerala MSME Facilitation Act, 2019 has requisition for 3 years to get the permits in

- accordance with six Acts, as provided under paragraph 10(2). But the project has to comply

all the applicable terms as part of the commencement. Moreover that, the terms which are
not exempted by the Act shall be obtained by the project. But as per the provisions of
Kerala MSME Facilitation Act, 2019, there is no requirement to obtain permit from other
departments for obtaining acknowledgment.

The District Board constituted under Section 4 of Kerala Industrial Single Window Clearance
Board and Industrial Township Area Development Act is appointed as the Nodal Agency to
implement Kerala MSME Facilitation Act. In case any industry had violated any terms or
conditions in the self certification to obtain K-SWIFT Acknowledgment, the SWCB can issue
notice to the industry and considering reply if any, it can impose fine not exceeding Rs. 5
lakhs upon the industry and prosecdte the responsible persons. It is not convinced that any
of the terms of the Act or self-certification been violated by the industry which is the

subject of the complaint. Therefore, the claim of the complaints to revoke the
acknowledgement will not stand. '

On considering the complaint as per reference 4 and the hearing as per reference 14 and
the objections raised therein and in the light of the deliberation made above, it is realised
that there is no substance in the allegations raised by the complainants.

In the circumstances, in compliance of the judgment of the Hon’ble High Court-of
Kerala in W.P.(C). No. 15754/2020, it is ordered accordingly.

ORDER

In the above circumstances, the complaint of Sri. S Sanjay Khan, Sri. Jerish S regarding the

launch of the Prime sand and aggregates project on the land comprised in Survey No.Rsy
88/22/30/40, 88/22/30/49 in Edamon Village, Punalur Taluk, are found to be non-existent

in the light of the available documents and the existing documents examined.
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M/s Prime sands and aggregates can operate on the basis of which it has obtained the
MSME Acknowledgement Certificate No.KLMSME-1138/2020 dated 11.05.2020, subject to
the provisions of MSME Facilitation Act 2019 and other applicable laws.

The judgment dated 19.08.2020 in WP(C) No. 15754/2020 petition of the Hon'ble Kerala
High Court is hereby complied with.

Recipient ‘

1. Sri. Sanjay Khan, S/o Idaman Ismail
Sanjay Manzil, Thevarkunnu

Idamon P.O, Punalur.

2. Sri. Jerish S, S/o Sainudheen

Jerish Manzil, Thevarkunnu

Idamon P.O, Punalur.
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The proceeding of the hearing held on 25-11-20 at the District Office Kollam
of Pollution Control Board in accordance with the judgment of Hon’ble Court
in the matter of M/s Prime Sands and Aggregates

(Present Smt. Simi P., Environmental Engineer)

The name of the persons participated in the hearing is shown below:

1.  Advocate Najim T. (Advocate of petitioner)

2. Sri. Krishnakumar, (Occupier'of the institution)

3. Sri. Jerish (petitioner)

5. Sri. Sanjay Ghan (petltloner)

4. Sri. Vipin Vaidyan (Assistant Engineer,. District Office, Kollam)
6. Smt. Aparna U.R. (Asst. Engineer, District office, Kollam)

On 25-11-2020 at 2 p.m. the hearing commenced at District office of the Pollution
Control Board in the presence of the Environmental Engineer, Kerala State Pollution
- Control Board. The participants in the hearing have submitted their version as follows:

1. Adv. Najeem T. (Adv. for the petitioner)

The distance shown in the site plan which is produced for the consent for the unit is
~wrong. The distance towards the house of Jerish is only 93 meters. In the report given
by the RDO to Dist. Collector the distance towards the house is shown as 100 meters.

A water source situated at a distance of 10 meters from the waste pit shown in the site
plan has been filled by sand. This water source used to reach the Kallada River. So
there is chance to get the river polluted. Water source required for the working of the

unit is not seen in the site plan. There is chance to have water scarcity due to the
working of the said unit.

The distance towards the forest and Kallada river are shown in the site plan-
erroneously. There is an Anganavady at 120 meter away and a Madrasa at 150 meter
away from the unit. The working of the unit would affect the health of the kids.

2. Sri. Krishnakumar (The occupier of the Institution)

In the site plan produced to obtain consent from the Pollution Control Board the
distance of 140 meters is shown towards the nearest house which is the officials of the
Board had measured and ascertained on 25-9-2020. While visiting the site it is seen
‘that there is 118 meters distance towards the nearest house from the spot of the
installation of the machinery. Therefore there is at least 105 meters will be available
from the proposed spot of installation of the machinery towards the nearest house.
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The waste water generated from the unit will be recycled and reused. The slurry
generated from ETP will be used for the production of cement bricks and hence no
waste is discharged. '

3. Sri. Jerrish, Sri. Sanjay Khan (Petitioners)

It is informed that the distance noted in the site plan given along with the consent of
the unit is totally wrong. And distance towards the house of Jerrish is only 100 meter
and RDO has given report to the Dist. Collector accordingly..

Decision:

It is seen in the report submitted to the Dist. Collector by RDO that the distance
towards the nearest house from the spot from where the sand is removed is 100
meters. As per the parameter of the Board the shortest distance for a sand
manufacturing unit is 105 meters from the spot where machine is erected towards the
‘wall of the nearest house. As per the report of the Board officer who conducted the
inspection the sufficient distance was available at the time of the inspection. It is seen
that a building has been established within 105 meters after the consent is given. But
the existing law of the board does not allow making it applicable the distance rule for
the newly established building. At the time of granting consent there were distances
of more than 105 meters towards the nearest house of Sri. Thankachan and Jerish.
But after the completion of the construction and at the time of installation of
machinery if it is seen that there is no stipulated distance the consent for working
cannot be considered. The establishment shall keep required distance from the
houses of Thankkachan and Jerish. . The petitioner can approach other governmental
institutions or authorities for the redressal of any grievance in the matter concerning
other subjects.

Taking the decision accordingly the meeting had concluded at 3.30PM.
| Sd/-

Environmental Engineer
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File No. TCPKLM/447/2020/e
Proceeding of District Planning Officer.
Local Self Government - Planﬁing

Sub: . Order - Office of Local Self Government Planning - Kollam - approving
to construct Sand Crusher Unit, Group- | Category by retaining the existing -
Smoke House (18.00 sq.mtr) in 153.63 Ares of land comprising in Resurvey
No. 88/22-30-49 (48.58 Ares), 88/22-30-40 (25.10 Ares) 88/22 30-40 (79.95
Ares) - in Thenmala Grama Panchayat.

Ref: 1. Letter No. T2/3038/2020 of Secretary, Thenmala Grama
Panchayat dated 7.10.2020. -
2. Letter No. TCPKLM/372/2020-C dated 18.11.2020.

3. Application by Sri. Krishnakumar dated nil.

Order No. TCPKLM/447/2020/C dated 13.01.2021.

On the basis of the examination of the application submitted by Sri.
Krishnakumar, Prime Send Aggregate, Ed'aman,‘it is ordered the approval of
the construction of Sand Crusher coming under ‘Group -I' - (plant area
(311.25 sq. Mtr), classifier (18.00 sq. Mtr), Electric room (GF-42 30 sq.mtr),
FF-42.30 sq.mtr), slurry tank (60.00 sq.mtr), office (24.75 sq.mtr), weigh
bridge (40.50 sq.mtr), Toilet block (15.76 sq.mtr) - Total 554.86 sq.mtr by
retaining the existing Smoke House in the plot to an extent of 153.63 Ares
comprised in Resurvey No. 88/22-30-49 (48.58 Ares), 88/22-30-40 (25.10
Ares), 88/22-30-40 (79.95 Are) in accordance with the following conditions.

CONDITIONS

. The Secretary shall ascertain by examining the concerned documents
regarding the ownership of the ‘property. Survey number, extent,
measurements, boundaries, right of ownership, right of constructions as per
the Rule 9(2) of the KPBP 2019. Further he has to ascertain that there is no
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the Rule 9(2) of the KPBP 2019. Further he has to ascertain that there is no
‘puramboke’ land is included in the proposed plot and contruction is being
carried out by following the Kerala Conservation of Paddy Land and Wetland
Act, 2008. Moreover, the Secretary shall ascertain that there is no illegal
construction in the sand plot. ’

. Solid-liquid waste treatment system and provision for recycling and using of
the waste water generated out of products shall be employed.

. NOC shall be obtained from the concerned Department if there is
requirement of cutting and filling.

. Approval shall be obtained from the Director of the Department of Fire and

Rescue Services or from the Officer authorised by him as per rule 5(4) of the
KPBR).

. The Secretary shall ascertain that there shall not be any environmental issues
or problems from noise, air and water pollution or any related impacts and
that the implements to avoid traffic congestion.

. The Secretary s’hall ascertain that road access having width of 7.00 meter has

been provided to the plot as well as to the site as per the Rule 28(1) (Table
- 8). |

. If the earth cutting exceeds the depth of 1.50 meter, the conditions
stipulated under Rule 10 shall be complied with.

- The construction shall be in accordance with the KPBR 2019 and the allied
amendments and the other applicable laws.

This order is not to commence the construction. The commencement of the
construction shall be begun after obtaining the permit for



W Avwsngnr T (%} (3>

construction/development from the respective Local Self Government
Institution.

~ Approved layout plans No. 1/2021 is sent along with this.

Digitally sd/-
MV, TPTPKLM,
O/o TP, TPKLM

Incl: Plan 1set

Sri. Krishnakumar

- Ambiyil, (Prime Sand Aggregates,ldamon)
Chemmannur P.0O.,
Punalur, Kollam.

Copy to: - Secretary, Thenmala Grama Panchayat.



